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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b) The draft Five Year Plan
1978—83 envisaged a target of crea-
tion of an additional jrrigation poten-
tial of 17 million hectares. This will
comprise 8 million hectares from major
and medium schemes and 9 million
hectares from minor schemes.

.. Educational Institutions managed by

e
e

Harijan/Girijan People

189. SHRI PANDURANG DHAR-
MAJI JADHAV: Will the Minister
of EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) what are the names of educa-
tional institutiong in each State found-
ed and managed by the Harijan/Giri-
jan people who conduet higher or
University education;

(b) whether there i3 any proposal

" under Government’s consideration to

grant financial assistance to such ins-
titutions;

(c) whether it is a fact that Gove
ernment give more grants o the ins-
titutes run by Dalit People in compa-
risior to the grants given to other
educatioal institutes; and

(d) what are the details of the
schemes for which the University
Grants Commission sanction and re-
lease the grants?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Neither the Government
nor the University Grant; Commission
maintain geparate lists of educational
institutions of higher education found-
ed or managed by Harijan/Girijan
people. Institutiong are categorised
according to their affiliation to indivi-
dua} University and not on the basis
of their management,

(b) Government does not directly
give grants to educational institutions
of higher education. The University
Grants Commission gives development
grants to colleges affiliated to State
Universities, and both maintenance
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to Questions 8o
and development grants to colleges
affiliated to Delhi Univeristy.

The Commission has relaxed eligi-
bility conditions and liberalised pat-
tern of assistance in the case of col-
leges situated in the backward areas
and also giveg gpecial development as-
sistance to colleges located in tribal
areas.

(¢) Does not arise.

(d) The Commission provides deve-
lopment grants to tae State universi-
ties/colleges on plan basis. The sche~
mes/projects for which assistance is
provided, inter alia, include the ap~
pointment of academic/technial staff,
purchase of library books and jour-
nals, purchase of equipment, and cons-~
truction of buildings, research and
other welfare schemes.

Enforcement of Land Ceiling Act

180. SHRI N. K. P. SALVE: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI.-
TATION be pleased to state:

(a) the manner in which the Urban
Land Ceiling laws have been enforced
in each of the inetropolitan cities in .
the country since the enactmeni of the -
law;

(b) the area of surplus land which
has been acquired as a result of the
enforcement of the land ceiling laws;
and

(c) whether it iz a fact that land
ceilings laws have not yet been en-
forced in the different metropolitan .
citieg to 5 considerable extent?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION {(SHRI SIKANDAR
BAKHT): (a) to (¢) The Urban Land
(Ceiling and Regulation) Act, 1976 is
jin force in sevenfeen States (Viz
Andhra Pradesh, Assam, Bihar; Guja-
rat, Haryana  Himachal Pradesh, Kar.
nataka, Madhya Pradesh, Manipur
Meghalaya, Maharashtra, Orissa, Pun-
jab, Rajasthan, Tripura, Uttar Pra-
desh and West Bengal) and all the
Union territories, It apblies to 64



